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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 76 of 2022. 

 
Sri Dipti Pegu 

 
  -vs- 
 

State of Assam. 
 

Advocate for the Petitioner:- Mr. P. Baruah 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 07.04.2022.        
 This Bail Petition filed for the accused Rakesh Pegu, u/s- 439 Cr.P.C, in 

connection with Gohpur P.S Case No. 28/22, u/s- 457/380 IPC, is taken up for 

further hearing as the called for case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C, in 

brief are that on 20-02-2022, one Amarjyoti Bharali of FIS Payment and Solution 

India, which manages SBI ATMs lodged an ejahar to the effect that in that 

morning at about 8.30 AM information was received that at about 4.15 AM, SBI 

ATM, (ID SBI DFBK00910008), at 2nd CD Kolabari, Gohpur was looted by some 

unknown culprit and that available amount in the ATM was Rs.25,97,500/-. 

 Accordingly Gohpur Police Station Case No. 28/2022 u/s-457/380 IPC was 

registered and investigation started. 

 During investigation on 21-02-2022 the accused was arrested and 

forwarded to the court and since then he has been under detention in connection 

with this case. 

 It is submitted on behalf of the accused that he is totally innocent and he 

was arrested merely on suspicion. 
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 Seen the petition filed by the I.O raising objection regarding bail prayer 

made for the accused Rakesh Pegu mainly on the ground that co-accused is yet 

to be arrested and that if at this stage, accused is released on bail, it will hamper 

the investigation.  

 Now on perusal of the case diary it is found that the accused Rakesh 

Pegu was arrested merely on suspicion as previously he was arrested in similar 

cases and also in connection with a case under NDPS Act. 

 Case record reveals that the I.O has not been able to collect any specific 

material against the accused Rakesh Pegu indicating his involvement in the 

alleged occurrence. 

 Therefore considering the materials so far collected by the I.O, it is found 

that further detention of the accused Rakesh Pegu is not justified. 

Considering these facts and circumstances, the accused Rakesh Pegu is 

allowed to go on bail of Rs.15,000/- with a suitable surety of like amount to the 

satisfaction of the Ld Elaka Magistrate. 

      Send back the C/D.  

 

 

 

 

 


